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for the Applicant submits that ﬁhq-éﬁgﬁiﬁﬁﬁﬂ£¥ﬁgﬁ
this case is a member of the Railuay Protection

Force, which 1is an armed force of the Union and

this Petitionwis wrongly filed before this Tribunal

and is not maintainable here. The petition is

accordingly dismissed as not maintainable and shall Y

be deemed to have been withdrauwn by the Applicant. ;
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Dated: 7.7.1888
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